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Title: Regarding reported derogatory remarks made against Indian Constitutional Authorities by Sri Lankan Government posted on its official website.

DR. M. THAMBIDURAI (KARUR): Madam, in its official website, the Ministry of Defence and Urban Development, the Government of Sri Lanka has
depicted the constitutional authorities, the Prime Minister of India and the Chief Minister of Tamil Nadu in a highly derogatory and disrespectful
manner. This is highly objectionable, and it is completely unacceptable to us.

Madam, you know very well that our hon. Chief Minister of Tamil Nadu has written so many letters to the hon. Prime Minister of India for taking
necessary action against the harassment caused by the Sri Lankan Government to our Tamil Nadu fishermen. She has raised it many times, and she
has also raised the issue of Kachchatheevu. She has also given the solution that only by getting back Kachchatheevu can this problem be solved. But
the Sri Lankan Government has taken it very lightly and has behaved in a very undignified and objectionable manner.

Madam, I want to know the stand of the Government. I am asking this because the NDA Government promised during the election time that they are
going to solve the Sri Lankan problem and Tamil Nadu fishermen problem. Even when the External Affairs Minister, Shrimati Sushma Swaraj, came to
Tamil Nadu, she assured the Rameshwaram fishermen that she was going to solve the problem. Has she solved the problem? I want to know this
from this Government.

Madam, I want to make one point clear. We are Indians, and 37 Members of Parliament come from Tamil Nadu. We feel that we are Indians, but I

do not know whether this NDA Government feels that we are Indians. We are suspecting this here from the manner in which they are doing this.
They are supporting the Sri Lankan Sinhalese people more. This is a shame for us because when we are facing Tamil Nadu fishermen problem and
when our Chief Minister is writing on the issue, they are taking it lightly and they are not coming forward with a solution for it. Further, they have still
not condemned the matter appeared on the website in which this has come. It is the pride and prestige of our Tamil people. When Tamil people and
so many other regional people are here and when we feel that India is one, we have to respect the feelings of regional people. What action has the
NDA Government taken when Sri Lanka has used these derogatory words in the official website? Therefore, I am requesting that the NDA
Government to give some kind of a statement on this issue. Till now, they have not given it. Most of the people in Tamil Nadu are agitating. It is
unfortunate as to what this Government is doing, and all that they have said during the election time is not being fulfilled.

Therefore, I am requesting the Government to give a statement now itself objecting to the comments of Sri Lanka in their official website. I
am saying this because the Sri Lankan population is 2.5 crore, and Tamil population is 7.5 crore. Does this Government want to have a soft corner
for Sri Lanka and support them? Do they not want to give any attention to the feelings of 7.5 crore Tamil Nadu people? Hence, our Madam is writing
letters. She is a lady, and Madam, you are also a lady. ...(Inferruptions) When she is writing a letter to the Prime Minister, the Sri Lankan
Government and Defence Department is saying that they are love letters that they are writing. Is this the way how this Government should behave?
...(Interruptions) Therefore, I am requesting the Government to come forward with a clear statement on this issue. ...(Interruptions)

12.08 h
At this stage, Shri A. Anwhar Raajhaa and some other hon. Members came
and stood on the floor near the Table.
HON. SPEAKER: The House stands adjourned to meet again at 1230 hours.

...(Interruptions)

12.09h
The Lok Sabha then adjourned till Thirty-Minutes past Twelve of the Clock.
12.30 hrs
The Lok Sabha re-assembled at Thirty Minutes past Twelve of the Clock.
(Hon. Speaker in the Chair)
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At this stage, Shri C. Gopalakrishnan and some other hon. Members came
and stood on the floor near the Table.

...(Interruptions)

HON. SPEAKER: Please go back to your seats. The Minister is going to respond. Please go back to your seats.

...(Interruptions)



FTeToltar Jener: Jief} off oo avaen arad &) Please go back to your seats; the Minister will respond now.

...(Interruptions)
HON. SPEAKER: The Minister wants to say something. Do you not want to hear him?

...( Interruptions)
HON. SPEAKER: You do not want to hear him! Please go back to your seats.

...(Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, we are being kept in the dark about the business of the House. ...(Interruptions)
HTeTollT e2ner: Aa o 3, fdsola oft &

... =)

DR. M. THAMBIDURAL : Madam, I have raised this issue. My demand is that the Government should make a statement in this regard. Also, on behalf
of the AIADMK Party, I demand that a strong, unanimous resolution must be passed in the House condemning the attitude of the Sri Lankan
Government so that it does not repeat such things in future. This is my demand. Let the Government give an assurance that a resolution condemning
the attitude of Sri Lankan Government will be passed in the House. ...(Interruptions)

MADAM SPEAKER: Please go back to your seats.
...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Please sit down....(Interruptions)

12.31 hrs
At this stage, Shri A. Anwhar Raajhaa and some other hon. Members
went back to their seats.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam Speaker, the matter raised by hon. Members from Tamil Nadu and other parts of the country is a very serious
matter. The Government of India is also deeply concerned over what has happened. I will convey the feelings of hon. Members to the Minister of
External Affairs so that the Minister can take further action in this regard. Matters concerning diplomatic relations in relation to other countries are
dealt with in a particular manner. At the same time, what has happened on the website is totally unacceptable and condemnable. There is no
hesitation in condemning it also. However, on what needs to be done further, I will convey the feelings of hon. Members to the Minister of External
Affairs. ...(Interruptions)

At this stage, Shri C. Gopalakrishnan and some other hon. Members came
and stood on the floor near the Table.
.(Interruptions)
DR. M. THAMBIDURALI : Madam, I want a resolution to be passed. ...(Interruptions)
HON. SPEAKER: What action you want now, I do not understand.
...(Interruptions)

HON. SPEAKER: The Minister has said whatever he wanted to say.

...(Interruptions)
HON. SPEAKER: Hon. Member, Shri A.P. Jithender Reddy also wants to say something.

...(Interruptions)



HON. SPEAKER: How can it be like that?

... Interruptions)
FToTolleT JEALL: I 3oH-3mrall i w2 ame amy)

... Interruptions)

SHRI KADIYAM SRIHARI (WARANGAL): Madam Speaker, this is with regard to bifurcation of Andhra Pradesh High Court. Thousands of advocates
are on an agitation. ...(Interruptions)

HON. SPEAKER: The Minister has condemned it; the House has condemned it.
...(Interruptions)
Ftotoller arezagr: Y2 ordl &t &
... )

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): After 14 years of vigorous Tapasya and fight by our Leader Shri Chandra Shekhar Rao, the
Parliament had enacted the Andhra Pradesh Re-organisation Act, 2014 paving the way for the bifurcation of the State of Andhra Pradesh and
creation of two separate States namely, Telangana and Seemandhra. Now, two States have come into existence on 2" June, 2014.
...(Interruptions)

Madam, with the formation of the State, two separate High Courts should be in place as was done in the case of Jharkhand, Chattisgarh and
Uttaranchal. We are pleading for this constitutional right. Our Chief Minister has written to the Prime Minister and to the Law Minister. He also spoke
with the Law Minister but no action has been taken. ...(Interruptions)

Madam, the Polavaram issue was not so important. But it was given priority and in the first cabinet meeting, they have decided for an ordinance.
Why is there a denial of justice to the State of Telangana? ...(Interruptions)

I would like to quote an example. Today, the Judges in the High Court are 36 in numbers. The Judges who are from Seemandhra are 28 and only 8
people are from Telangana. The Registrar General is also from Seemandhra. Almost 80 per cent of the staff in the High Court are from the region of
Seemandhra. ...(Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 2 p.m.

12.37 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

DR. M. THAMBIDURALI : Madam, in the morning I raised the issue. The External Affairs Minister is here.
HON. SPEAKER: Yes, the Minister is here.

DR. M. THAMBIDURAI : Madam, the official website of the Ministry of Defence and Urban Development, Government of Sri Lanka has promptly
posted just under its banner a link of article: "How Meaningful are Jayalalitha's love letters to Narendra Modi." It has come in that. What I would
request you is to immediately direct the Minister of External Affairs to summon the Sri Lankan High Commissioner and clearly express India's
displeasure at the manner in which the article was posted on the official website of the Ministry of Defence and Urban Development. The
Government of Sri Lanka must not repeat such things. This is a very condemnable act. Even I would request you to pass a Resolution in this House.
It is appropriate if a Resolution of that kind is brought here. It is a question of our country's pride. How can the Sri Lankan Government interfere in
our sovereignty by raising an issue of our Constitutional authorities writing letters? How can the official website of the Ministry of Defence and Urban
Development of the Government of Sri Lanka can do so? They must not belittle our country. It is a question of our country's pride and especially of
our women. Qur External Affairs Minister is a woman; hon. Speaker is a woman; and it is a question of Indian women. When we are writing letters,
the Sri Lankan Government are treating them as love letters. Is it a way to treat? It is a condemnable thing. They have to respect us. They are only
two and a half crore people. We are 120 crore Indians. They have to respect the feelings of this country. They must not take us for granted because
they want support from us.

fardor aicft arem garht smdkr wrf st (oforett ywem ravwr) @ st oft, apft-awft oif frwwr d@figd oft of 21ger 3 o &, wdt fawer amer s 2mm 3 oft o1 e, weiifdy drar
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DR. M. THAMBIDURALI : What about the release of fishermen?

ofierelt e Feaaret 1 anu 1 fawer @1 arcrer 3 Jowen i faset sft aE @1 sifew & difSeen, 9 3 an 4 #ft el That is a separate issue.

HON. SPEAKER: Shri Jithender Reddyji
...(Interruptions)
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I am on a point of order. ...(Interruptions)

HToTofIRT 3TERAZT & 26 I Wi 3w 3152 &I ar o1l &



